FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR HERO ELECTRIC VEHICLES
PRIVATE LIMITED OPERATING IN MANUFACTURING OF ELECTRIC TWO

WHEELERS VEHICLES AT LUDHIANA, PUNJAB

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS
1. |Name of the corporate debtor along with PAN |HERO ELECTRIC VEHICLES
& CIN/LLP No. PRIVATE LIMITED
PAN : AACCH4708F
CIN : U34200DL2010PTC206520
2. | Address of the registered office 50, Okhla Industrial Estate, Phase IlI,
New Delhi — 110020
3. |URL of website https://www.heroelectric.co.in
4. |Details of place where majority of fixed assets | Ludhiana, Punjab
are located
5. |Installed capacity of main products/ services [Not Fixed, as only assembling lines
6. |Quantity and value of main products/ services |2022-2023: Approx. 1 Lac nos. vehicles sold
sold in last financial year 2023-2024: Approx. 11,500 nos. vehicles
sold
7. | Number of employees/ workmen 9
8. | Further details including last available https://www.heroelectric.co.in
financial statements (with schedules) of two
years, list of creditors are available at URL.:
9. |Eligibility for resolution applicants under https://www.heroelectric.co.in
section 25(2)(h) of the Code is available at
URL:
10. |Last date for receipt of expression of interest |14™ March 2025
11. |Date of issue of provisional list of 24" March 2025
prospective resolution applicants
12. |Last date for submission of objections to| 29" March 2025
provisional list
13. | Date of issue of final list of prospective 08" April 2025
resolution applicants
14. | Date of issue of information memorandum,|13™ April 2025
evaluation matrix and request for resolution | (IM, RFRP Document /Evaluation Matrix will
plans to prospective resolution applicants be made available after executing
confidentiality undertaking)
15. | Last date for submission of resolution plans | 13th May 2025
16. |Process email id to submit expression of|cirp.hev@gmail.com
interest

Date : 18.02.2025
Place : New Delhi

Sd/-
Bhoopesh Gupta

Regn. No. of the RP : IBBI/IPA-001/IP-P01468/2018-2019/12271
Registered Add of the RP : 645A/533B Janki Vihar Colony Sector I,
Prabhat Chauraha, Jankipuram, Lucknow, UP-226031

For Hero Electric Vehicles Private Limited


https://www.heroelectric.co.in/
https://www.heroelectric.co.in/
https://www.heroelectric.co.in/
mailto:cirp.hev@gmail.com
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TUESDAY, FEBRUARY 18, 2025

FORM NO. INC-26
PUBLIC NOTICE
BEFORE THE CENTRAL GOVERNMENT
REGIONAL DIRECTOR
NORTHERN REGION, NEW DELHI
IN THE MATTER OF SECTION 13(4) OF
COMPANIES ACT, 2013 AND RULE 30(5)
(a) OF THE COMPANIES
(INCORPORATION) RULES, 2014
AND
IN THE MATTER OF

FORM A
PUBLIC ANNOUNCEMENT
{Regulation 14 of the Insolvency and Bankruplcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/s GRAMEEN IMPACT VENTURES PRIVATE LIMITED
RELEVANT PARTICULARS

[ 1. [NAME OF CORPORATE PERSON | GRAMEEN IMPACT VENTURES PRIVATE LIMITED

| # }Eﬂ;;;,]“"; ;:T*E‘?fég%%;m" o 04.07.2019 VCS STAFFING GEEK PRIVATE LIMITED
(- 5 _ (CIN: U74910DL2021FTC384440)
3. | AUTHORITY UNGER WHICH ROC- D

HAVING ITS REGISTERED OFFICE AT
B-202, R G COMPLEX DB GUPTA ROAD,
PAHARGANUJ, DELHI, 110055 INDIA

...PETITIONER
Notice is hereby given to the General Public
that the company proposes to make
application to the Central Government under
Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at
the Extra Ordinary General Meeting held on
30" January, 2025 on that behalf to enable
the Company to change its Registered Office
from “NCT of Delhi” to the “State of Uttar
Pradesh”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the Company may deliver
either on the MCA-21 portal (www.mca.gov.in)
by filing investor complaint form or cause to
be delivered or send by registered post of
his/her objections supported by an affidavit

CORFORAT PERSON 15
INCORPORATEDY REGISTERED

| 4, |CORPORATE IDENTITY

[ UMBER/LIVGTED LIARILITYIDENTITY
[ |NUMBER QF CORPORATE PERSON Lo
|'5, |ADDRESS OF THE REGISTERED OFFICE |E-64, L GF, Zuncay Seclor 54,
AMD PRIMCIFAL OFFICE (IF ANY)OF | Gurugram, Haryana- 123011
CORFORATE PERSON

G, |LMILADATION COMMENCEMENT DATE
F CORFORATE PERSON

I LET VIHR20 SPTEIE TE9E
|

"~ Golf Coursa Road,

1E3M22025  (Resolulion was passed by e
sharghalders a the Exiracedinary General Meebang
held an - 13022025 whergin fhe resalistson Tor
iridialion af Yolunkary Ligusdalion was agpeoved

. |MAME. ADDRESS, EMAML ADDRESS, | Mame: S04 inspiency Professionats LLP (Through
TELEPHOME  MWUMBER ANDF  THE| fartharized Repragentative e Ankdt Goel)
REGISTRATION MUMBER OF THE |IB8I Heg Mo, BENFE-ODE2APA- 120022350001
LHILMOATOR Emall Address: anssgoeliEaaansolency com

intpE aaanspiven m

Address: AAA House, 64, Okhia Estate Marg, Near
Modi Mills, Okhéa Phasa L Glnla Induestrial Estate
Maw Delhi - 110020

"~

| 8. [EMAIL I FOR CLAIM SUBMISSION gran'raun'renlme mthggm.ul Com stating the nature of his/her interest and
9. |LAST DATE FOR SUBASSION OF 15.03.2025 grounds of opposition to the Regional

(CLAIMS
Malce B heredy gheen that M's GRAMEEN IMPACT VENTURES PRIVATE LIMITED hds commenced
sntuniary liquckafion on 102205,

The stakendiders of Mis, GRAMEEN IMPACT VENTURES PRIMATE LIMITED e hershy cabed upan 1
stibmit & procd of thelr dlaims. on or befiora 1500 2025, tothe liquidator at tha address mantionad againstilam 7
The frarcial credion shall submil her proal of clams by elecronic means anly (aoaingt dem A) Al cther

Director, Northern Region, B-2 Wing, 2nd
floor, Pt. Deendayal Antyodaya Bhawan,
CGO Complex, New Delhi-110003, within
Fourteen days from the date of publication
of this notice with a copy to the Petitioner
Company at its Registered office at the
address mentioned above.

slakahokdars may submit tha proof of claime in parsan, by post or by efectnonic means Jageinst iam Tar),
Subrressional falsearmiskaading prootsof chaim shall alirstt penalies,

On behalf of AAA Insalvency Professionals LLP
Sl

Mr. Ankit Goel

Authorzed represantative and signatary of

for & on behalf of

VCS Staffing Geek Private Limited
Sd/-

Amit Malik
Director

DIN: 10888148

Place: Delhi
Date: 18.02.2025

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
TEXCARE INSTRUMENTS LIMITED
(CIN: U29309DL2018PLC332900)
having its Registered Office at Plot No. 6
Khasra No. 55/9, Daal Mill Complex Hastsal
Industrial Area, Uttam Nagar, New Delhi-110059
......... Applicant Company / Petitioner

NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
10th February, 2025 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Uttar Pradesh”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the  MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
HERO ELECTRIC VEHICLES PRIVATE LIMITED OPERATING IN

MANUFACTURING OF ELECTRIC TWD WHEELERS VEHICLES
AT LUDHIANA, PUNJAB

{Under Sub-requiation (1) of Regulation 364 of the Insolvency and Bankruptcy Boasd of India
(Insalvency Resolution Process for Ca:fpurme F‘ETSEIFE,I Fegulations, 2016}

HELE\I’AHT F'JlH:TICU LA.HS

along with PAN/CIN/LLP No.

2. Address of the r&glstered affice
_ [ Pew Dalni = 110020
3, URL of website
4. Details of place where majority
|af fixed assels are localed
5  Installed capacity of main
products! serices

Ludhiana, F‘uruas:l

7. Number of employees! workmen |9

finsncial slatements (with schedules)
0F o years, lists of creddors are
available at

under section 25(2)h) of the
Code is available at

10, Last date for receipt of exprassion | 14th March 2025
of intarest

1t Date of issue of provisional [ist of | 24th March 2025

1 Name of the Corporate Debtor | HERO ELECTRIC VEHICLES PRIVATE LIMITED
PAM: APA-ECH-':IT:IHF | CIN: J"-"—EE‘]DL;ﬂ I:IF'T"EJ&SEI:I

|50, Okhla Industrial Estate, Phase i,

| hitfps:iwww.heroelecinc.co.in

| Ned Fixed, as only assembling lines

B | Cuanbty & value of main products/| 2022-2023: Approx. 1 Lac nos, vehices sold
services soid in |ast financial year | 2023-2024: Approx. 11,500 nos. vehicles soid

& | Furiher details mcluding st availabla| https:iiwww.heroelactric.co.in

|5 Eligibdity for resofution applicants | https:ifwww. heroelectric.co.n

FORM NO. NCLT. 3A
Advertisement detailing pefition
[see rule 35]
Interlocutory Application (IBC) No. 4457 of 2021
In
Company Petition (1B) No. T1T{NDN2019
Motice of petition

An application under Secton 60(5) read with 253 of tha Insalvancy
and Bankruptey Code, 2018, for seeking directions was presented
by the Applicand ! Resolution Professionsl of Sidhartha Buildhome
Pt Lid {exchuding Projact NCR Graein) on the 17.01.2025, and tha
said petition is fed lor hearing befora the New Delti Bench 1|l of
Mational Company Law Tribupal on 21.02.2025. Any person
desirous of supporting of apposing the said application should
send to the Applicant, notice of his inbenbon, signed by him or his
advocate, with his name and address, 50 as to reach the Applicant
nof tater than two days befors the date fixed for the hearing of the
application. Where he seeks Io oppose the application, the
grounds of opposition or @ copy of his afidavit shall be fumished
with such notice. A copy of the application will ba furmnished by the
undersigned 1o any person requiring the same on payment of the
prescribed chargesfor the same.
Sd/-
Deepak Kumar Goyal
Resalution Professional
Sidhariha Buildhome Pyl Lid {excl. Project NCR Green)
Regn No: [BBIIPA-DDT/IP-P-Jed00/2022-23!14 143
AFA Validity: fill Decermber 37, 2025
Add: 701, Vikrant Tower 4, Rajendra Piace, New Delhi - 110008
Email Id: ca.despak mbadigmail.com; cirpsbpdEomail.com;
Dated 17.02.2025 Contact: 011-47100179; 95920045303

NOTICE

BAA Inspivency Professionsds LLP

Liguidabor in the matier of WS, GRAMEEMN IMPACT VENTURES
PRTVATE LIMITED

IBBE Begislrabon Mo, - IBESIPE-DICIPA- 1202220101

Date: 1802025

R :_]I"J. Offlce:

Place: Mew Delhi
A " = S5th I'lr.';lr.::llI aAntriksh Bhavan, 2 KG Tl1|'_!:lj MeEw Dalhi=-110001.
@pﬂb Housing| _ Phones:- 011-23357171, 23357172, 23705414, Website: www.pnbhousing.com
: Pune Branch =54 B.C.0, Fifth Floor Sheerang House, OppJangh Mahara) Tempba.J M Road Shivaji
Flnance Limited Nagar, Pune, Maharasnra :J11ﬂ|:|ﬁ

e 0 ] T
SECURITY INTEREST ACT Eﬁig READ WITH RULE 3(1) OF THE EEIJEI'H’ IH'I'EFIEET fEHFﬂRGEHEHT;HULEE 2002 AI'IEHDEDP.SGH DATE

‘Wi, the PNE Housing Finance Limitad -',IE'lﬂrenafterrefe ba &5 “PNBHFL') had iasued Demand natice Lis $3(2) :ﬁ{}lapl:erlll af the Secyrilizafion &

Feconstruchon of Fnanualhsael:f. and Enforceament nfSE"unl]r Inlerast Act, EIII..'-E Thaa zaid Damand MNolice was issued through -Jur:!-ull'r.nz& D""FI-EEF
to all befow mentoned Borrowars/Uo- Hormower Guarantors smice your account has been ciassified as Mon-Pearioming| P& Asats 3s per tha

Earlk ol | il Matic afsul -::-'.H'umlllulﬂu

al Mowsn E |k uidelirws disd Lo r'I:lr. il e anstalments! mbaresl, Tha conbanls of (he sameans t
0L I B l}"’l-ﬂ ol instaimes E'E- Ir'||.l3l"|'.:$|! EI|.I3 I' with naasn S -I'FI‘.' Eﬁlﬂ-ﬂllf'cﬂ[ U A ey B g Ll Seanaca 0 IIII['
2 Eng 1[‘45- I..I |I.‘.ﬂ1|$l"| E"I'IEI BISD g I.-'-I'E-‘:] s I}i Jaf he sai il AFE e EEFE-' ulillli"l "{!- aﬂ'
Dﬁniﬁ &ﬁlﬂﬁ%aﬁlr;ﬁpﬁwé IE-.ra nmn"n}l‘mg‘[lcsr Es%munt%n w.n |||:| 1@133& !}E afl -:r.a o T1r- 5 Jr
i 'H |
?aalswc.!m:nn? ta1:; ssassiom of tha secured ass.eha nﬁgntarma and guera 4 "ﬂ:urlucn tterdqrgn &= irmited IIEEII r-a-'.-s.un-s. 510- thnEEn
Section 14 g Sacuntzation ard Hatm?:uthnnu[rlnanl:la.ﬁ.ﬁs anE nforcament o l.'.'JrI|!|I'|I'I|:E|r-"E~'P|I: 2002 whare under vou car
.:Elr' Bl'lbman'munlu[nutshrndnu hElh‘l E!ll‘reri'.r hall cosls, charpas and expanses incurted by 1he PINE H |.I||‘I‘I=Ell:|EI|BI:I[|:u|:|IIE|JD"|
H r5ale ol 1ha secured gssels by IElt]h Dg'lr'-ﬂ*l qul:llah N lander rom pubilic or |:II'I'~'-EI|Z'EI1FI.IEI:|I"FL| HER, vou ane prohabiled
'|J'S 134:1 Salcl At roem ran sharnng essiar by wigy ol sal IE-'iISE Fir 2y other wiay I3 ﬁEIIIJSEuL'JEEEI.S-&E{S
A%Eﬂnl Illar|=|i|.|'lj .l.[-:dﬁriass of Borrower R Property {ies) n[lalu of Aaﬂl:'nﬂ l};s
bio. Tl Ly Sornsie() | Morigaged Demand Hatlce
HOU/P ..IH'Ii. | Ki adole & Mr/Ms. tHa Il P Building &, Tth Floor, F - ZEB0206.T8
LN/052 e r'-... ]F'#,T E.-;ulﬂ Lw'.'l. Bﬁ, Eul unr: NA ?-I-:n.q.‘l-' % Aeo Aastha, ?r 08 “? EME E werly
2/9907 | I."'.a e.-a::h -:| T0E! Nol66/3 16614 1671 1672 ILaI-:h Snclyr
hia Sr I'-.I-=-1EiE."1 1 -E 1ET1 E:'l'u.'-.' ﬁ'.’ﬂh FLme-ﬂErIIIE 167134, Pune 412105, ﬂPp usar‘ Twi
4, Em Tanls Dn'hlg sawadl, Pune, M harashlr%d@il'.lﬁ Tanish Qrch HqurE-:}S
B.0. at = Mullipser Brang, Sﬂllﬂlms Pyt Lid Office No,G0 Chovizawadi Pune E, EE"I.'Fﬂh' Ea;hl
Pune | FechPark, Shora Hoad Gurugacn, Haryana, India, 122100 Msharashira-4 12405, India’ alsa Dnily)
Place: Haryana, Dated: 18,02.2025 Authorized Officer, (M's PNB Housing Finance Ltd.)

KIFS HOUSING FINANCE LIMITED

Registered Office: 6th Floor, KIFS Corporate House, Beside Hotel Planet Landrmark, Mear Ashok Vatka BRTS,
ISKOM - Ambli Foad, Ambi, Ahmedabad, Guarst - 230054
Corporate Office; C-903, Lodus Park, Graham Firth Compound, Western Express Highway, Goregson [Essf), Mumba-400063, Meherashira, India,
Ph.No,: +31 22 67796400, E-mail: contach@kizhousing.com, Website: wanw kilzhousing.com
CIN ; UBS922GIA0SPLCOEROTS | RBICOR: DOR-DG145

PROPERTY FOR SALE UNDER PROVISIONS OF SARFAESI ACT, 2002 THROUGH PRIVATE TREATY

Whereas the Authorised Officer, KIFS Housing Finance Limited has taken the Passession uls 13(4) of the Secunbisation & Reconsiruction of
Financial Aszats and Enforcement of Secunty interestAct, 2002 (The SARFAES] Act, 2002} of the properies [Mthe Sacured Assel”) given bekew.
The bugihonsed Offices hes recaived offer of Sale from some interested party against the above mentioned Secured Assef under the SARFAES] Act
for recovery ofthe Secured Debt. Now, the Authorised Oficer is heraby giving the Mofice o Sale of the above said property through Private Tresty in
ferms of nule 3 and B of the Secunty inferst iEnforcement| Bules 2004, The Deleds of the Acoount ara as fallyws;

&r| Mame of the Borrower(s) Demand Notice Reserve Description of Secured Assat
No | Co-Bommower s) Date and Amount Pricg | EM0 (immovable property)
1 {Loan Codg | January 06, 2024 Rs. Rs. |Fiot OnKhasra Wo 3125 Malik City Colony Phase 2|
LNHEDELOOB236 Rs.32,30,80%- (Rupess Thiry | 25,30,000- | 2,53 [Iﬂ:].-l_l'd&'“na Garden Loné Ghaziabad Ghazigbad UTTAR |
of Delhi Branch Twa: Lakh Thirty Thousand (PRADESH India 201102 area admessuring 80 s

lyards. Boundaries as per sale deed; EAST:
LHl:-L.-sL- af Jahid, WEST: Puot of Vemal Devi, NORTH:

-_F‘-’ntnfntner. SOUTH: 15™-0"" Wide Road !
Tha Aulhofsed alficer vwill bold swction for sale of he Sacured Assel on 'A% i whena (s Basiy', ‘A i whal is basls' and Whalavar is thare s basis',
EIFS is not respansible for any labéties whalzosver pending upon the sad property. The Authonsed Officer rasarves the tight 1o accep! or reject the
affer without assigning any reason whatsoever and sale wil be subjectio confirmation by Secimed Craditor. On the accepiance of offer of proposed
buyer, ha'sha s raquired bo depasit 25% of accapted pnea inclusive adusimend of Eemest Money Belanca immediaiety and the balance amount
shall ba paid by the purchaser within 15(ifleen) daysfrom date of accaplance of offer by the securéd Creditar, The praposéd buver is o naote thal in
case of fallera of payment of bafance armaunt by himdBee within he bme specified, the amount already degozited shall stand forfeded and propary
will be rezold aceordingly. Thizis 30 DAYS SALE NOTICE UNDER SARFAESIACT, 2002 is heraby gven o the pubde In general and in particular i
the Borrower (5], Ca Baorrower (s) and Guarantor (5] hatthe abowve described mmoveble property mortgagedicharged o the Securad Creditar, the
physical p')E'iE'i'-‘m"l'l ofwhich kas baen faken by the AMdhonsad CHficer of KIFS Housing Finance Limited (KIFS) Secured Cradilor, will bs-sald on

Rajvanshl Yadav (Apglicant)
Bimal Devl [Co-Applicant)

Eighf Hundred Mine Only) as
an December 20, 2023

"As imwhareis", “As iswhatis”, and “Whalever thereis” and 1o the amouwnt dus [0 KIFS, in full bafare the date of sale, auckion is kable to ba sloppad,
Place : Delhi . {Authorised Dfficer)
Date : 18.02.202% The date of Auction s fixed for : March 21, 2025 For KIFS: Hausing Finarce Limiled

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-600032, India, Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa
Road, Karol Bagh, New Delhi - 110 005.

POSSESSION NOTICE UNDER RULE 8 (1)

WHEREAS the undersigned being the Authorised Officer of M/s, Cholamandalam lrvestment Ard Finance Company Limited ,under
the Securitisation and Reconstrnection of Financial Assets and Enforcement of Security Interest Act, 2002 hersinafier called the fct
and in exercisé of powers conferred under Section 13] 12 ] read with Rules 3-of the Secunty Intenest [Enforcement] Rules, 2002
issied demand notices calling upon the borrowers, whose names have been indicated in Cobumn [B] below on dates specified in
Cobumn [C] to repay the outstanding amount indicated in Cofumn [D] below with imtersst thereon within 60 days from the date of
receipl of the said notice,

The borrowers having falled to repay the amount, notice s hereby given to the borrowers in particular and the Pubdic ingeneral that
the undersigred has taken possession of the properties mortgaged with the Comipany described in Column [E] herein below on the
rizspechive dates mentioned in Column [F]in exercise of the powers conferred an him under Section 13[4] of the Act read with Rule
3 of the Rules made there under,

Theborrowers in particutar and the Fubdic imgeneral are hereby cautioned not to deal with the properties menticned in Column [E]
below ard any such dealings will be subject to the charge of M/s. Chotamandatam Investment And Finance Compary Limited for an
amount menticned in Column [ along with interest and other charges.

Under section 13 [8] of the Sacuritisation Act,  the bormowers an redesm the secured asset by payment of the entire outstanding
mnctuding all costs, charges and expenses betore notification of sale.

Frlera i-u rier dife

5L| NAME AND ADDRESS OF APPLICANT &8, DETAILS OF m?{
NO & LOAN ACCOUNT NUMBER = E = PROPERTY POSSESSED E
28g E gg
[A] [E] <] | 1E] IF]
1. |Loan Account Nos. - & |H.ND.O5, SEC-158, ADMEASURING 275.60 S0.YDS
HEO1ELDOOO00009220 and =] < S|NEAR JAGANNATH TEMPLE, ESCORT NAGAR, |1 &
HEOLELDOODO0025024) iy B & | FARIDABAD, HARYANA -121007. BOUNDARIES AS | 5
L. NITIN DUA (Applicant) ol B e < |UNDER: - EAST: PLOT NO. 36, WEST: PLOT NO, 94, 2 g
2. ARPITA DUA (Co_Applicant) =] &% 2 |NORTH: 100 FT. WIDE ROAD, SOUTH: 30 FT, WIDE |5 &
3. RAMNATH DUA (Co_Applicant) & & |roan.
4. KUSUM DUA (Co_Applicant) i
5. GANYA SPARES (Co_Applicant)
H.ND.95, SEC-15A, NEAR JAGANNATH TEMPLE, ESCORT NAGAR, FARIDABAD, HARYANA - 121007

Date : 17022025 Place DELHI/MCR, FARIDABAD Authorised Officer : Cholamandalam Investrment And Finance Company Limll:ed]

SYMBOLIC POSSESSION NOTICE
0’6’6’ Ba"k Branch Office : ICICI BANK. Plat Mo. 23, Shal Tower, Rohtak Rood, Karol

Bagh, Mew Delhi - 110005

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financiol Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12)
read with Rule 3 of the Security Interest [Enforcement) Rules 2002, issued Demand Motices to the
borrower{s) mentioned befow, to repay the amount mentioned in the Motice within &0 doys from the date
of receipt of the said Notice.

Having failed to repoy the amount, the Motice is issued 1o the borrower and the public in general thot
the undersigned has taken symbaolic possession of the property described below, by exercising powers
conferred on him/her under Section 13(4) of the sald Act read with Rule 8 of the said rules on the below-
mentioned dotes, The borrower in particular and the public in general are hereby cautioned not ta deal
with the property. Any dealings with the property will be subject to charges of ICICH Bank Limited.

S, Mame of the Description of Property/ emand |Nome of
No) Borrower(s)/ Loan Date of Symbolic Possession Dﬁ?-utn Bermet™ | Branch
Account Mumber Motice [Rs)

1. |Yagesh Kumar/ Prachif |House Built on Remaining Part of Plot No. 54. Comprised |October 03, 2024 Meerut
LEMRTOODO5927972/ |In Part of Khasro Mo, 251, 259, Situoted At Wrindowan Rs.
LEMRTO0005969462 |Enclave, Revenue Village Amhera Adipur, Pargana 23,21,045;-

Tehsil And District Mearut, Uttar Pradesh- 250001 f
February 14, 2025

Z. |Rahul Jain/ Latesh Jain/|House Mo.57, Comprised In Khosra Mo, 22, Situoted Cctober 15, 2024f Meerut/

LEMRTOOO0C2076204  |In Hofizabod Mewlno Village , Meerut, Uttar Prodesh- Rs. Bhagpat
250001 February 14, 2025 12.78.435/(-

3. |ashrof Alif Asif H. Mo, 13 Uttari Soti Ganj Meerut- 250001/ October 28, 2024| Meerut
Gureshif Maobhd Al February 14, 2025 Rs. .
LBMRTOOODOZ 393933 11,653758/)

4, INarender Singh Rang/ |House Privote No. 25, Khasra Na, 30, Situated At October 09, 20241 Meerut
MNeetu Ranol Ganga Puram Colony Revenue Villoge Rajpura, Mear FS- )
LEMRTOD001715105  |Mowana Road, District Meerut, Uttar Pradesh- 6,65,765.20/-

280001 February 14, 2025

The above-mentioned borrowers[s)/guarantorsis] isfare hereby issued a 30 day Matice to repay the amount,
else the mortgoged properties will be sold ofter 30 days from the date of publishing this Motice, as per the
provisions under Rules 8 ond 9 of Security Interest (Enforcement ) Rules 2002,
Daote: Februory 18, 2025

uk_F’tn-ce: Meerut & Bhagpat

Sincerely Authorised Signotory
Far ICICI Bank Ltd. __,J

the Regional Director, Northern Region,| | | prospeciive resolution apphoants | Notice is hereby given that the following Share Certificate of Jindal Steel
Ministry of Corporate Affairs, B-2 Wing, 2nd| |13 7| st dale far submissian af 29th March 2025 and Power Limited, having its registered office at O.P. Jindal Marg,
E'°°”|Pt- Dﬁe"dgya;L'_‘\:'%gggya ‘,?r:‘,aw?“’r(t’eo chjections to provisional fist | Hissar, Haryana, 125005 have been lost. The applicants have applied to
( 12’;‘5:"8' frg"r;’] tr?e (Ij-ate of uvg:icg:ior?%f(tﬁg 13 Date of issue of fingl list of 0Bth April 2025 the company for issue of duplicate share certificate. Any person who has
notice \x/ith a copy to the ap%licant Company praspective resolution applicants any claim in respect of the said shares certificate should lodge such
at its Registered Office at the address| |14 Dale of Issue of informatian 13th April 2025 (IM, RFRP Document / clalm with the company within 15 days of the publication of this notice.
mentioned below:- memarandum, evaluaiion matrix | Evaluation Matrix will be meade avaiable Name of the No.of shares Share Certi-|  Folio o
Hastsal Industrial Area, Uttam Nagar, FFGEPEﬁI'i'ﬂ razodutian EiI'FHI V. RS. .
New Delhi-110059 L _— ; . .
For . onberafaf |15 Last date for submission of | 13th May 2025 Rajender Kumar Saraf | 7400 | 510295 | 903409 |180339197-180346596
TEXCARE INSTRUMENTS LIMITED) | | resolulion plans _ L _ Mamta RaniSaraf | 7400 | 510294 |903408|180331797-180339196
DEEPAK SACHAN iRectoR)| |16 Process email id to submit EO| | cirp.hevi@gmail.com —| | Date: 18.02.2025, Place: Delhi NCR
DIN : 08116508 Sl !
Date : 17.02.2025 | Place : New Delhi Bhoopesh Gupta
Resolution Professional for Hero Eleciric Vehicies Private Limited B _ Registered Office: HOFC Bank House,
Regn. No.: [BEUIPA-COVIP-PI4GE/2018-2019/1 2271 HDFC BANK Senapatl Bapat Marg, Lower Parel (West),
Date ! 18.02.2025 Registered Add; 8454/5338 Janki \Vihar Colony Sector |, We understand vour world | Mumbai - 400 013 and having one of its office as
Place: Naw Dalhi Frabhat Chauraha, Jankipuram, Lucknow, UP-22603 I | Ralail Partialio MBHHQE""I'IE'”: a1 HDEC Bank Lid. 151 Floar --Think Techno E-E!mfﬂ.li-
Wanjurmarg (East) Mumbai - 200042,
SALE INTIMATION AND PUBLIC NOTICE FOR SALE
OF SECURITIES PLEDGED TO HDFC BANK LTD.
The below mentioned Borrowers of HOFC Bank Lid. {the "Bank’} are heraby notfied
regarding the sale of securities pledged 1o the Bank, for availing credit facilities In the
H H nature of LoanOverdraft Against Securities
IDFC FI RST Bank le;tEd o E IDFC FIRST Dus o persistent defaull by the Borrowers in making repayment of the culstanding dues
(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and Bank as per agreed loan terms, the below loan accounts are in delinquent status. The Bank
presently known as IDFC FIRST Bank Limited) has issued mullipte notices to these Borrowers, including the final sale natice on the
EIH_: LE5110TN2014PLCO37792 . . balow-mentioned data wharaby, Bank had invokad the pledge and provided 7 days'fime
Hﬂglﬂilﬂ'ﬂ ﬂﬂ'l{:ﬂ': = I":R.'M TDW'E-'[E-. ﬂ-ﬂ'l FIGE"'. |'Earrll'|gt':|ﬁ HDEEI. CI-I'EI:F'E"I. ChE:I‘II'IEII- E{IDD31 ||::| |:|'|E ED”UWEF tﬂ repay rhE Enﬁre wmtand{ng UUEE ||-| thE he.iﬂw amuuﬂ‘IS_ fa|||ng
Ted - +81 44 4564 4000 | Fax: +91 44 4564 4022 which, Bank would be at libarty to seli tha pledged securities without issuing furthar
. : riatice in this regard
The Borrowers hiave neglected and failed lo make due repayments, therefare, Bank in
: > ¥ . exercise of its Aghls under the loan agreement as a pledgee has decided to sell | dispose
Ehmll.mﬁd t;::rr-::nl».ml:ivi ar&d pl:ﬁ-rii-:n;_ll'n;elr_s a&-a::lleﬁ th&l bel:rw m:;em:hn?g Fsgc;;ei Ic&mﬁﬂﬁm I{lilFE Flﬂﬁ; off the Securites on or after 26th February, 2025 for recovering the dues owed by the
arsiwhiie Lapital First Limited, amaigama nk Limited and prasen Borrowers to the Bank. The Bomowers are, also, notified that, if at any time_ the vaiue of the
known as IDFC FIRST Bank Limited) The loans of the below-mentioned borrowers and co- bomowers have claiiged saeuriSes Tals: furar e o vlatity I 1is siock mahrlkel l.l'.:liETE'.iﬂlE' bt
heen secured by the morigage of their respective properties. As they have failed o adhere to the ferms and deficiency in the margin requirement then Bank shall at its discretion sell the pledged
conditions of the respective loan agreements and had become imeguiar, their loan were classified as NPA as it wit G u‘ t e i s 1 i 4 Th
per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First SEAUTIY, WEAD ot M1 puancer iy, WU 1 KIS (RNt 1) NS Teae, e
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are rrower(s} shall remain liable to the Bank for repaymant of any ramaining outstanding
mentionad as per respactive notices issuved more particularly described in the foliowing table-and further amount, post adisstment of the proceeds from sale of pledged secunties,
interest on the aaiq amounts shall also be apphcable and the same will be charged as par contraclual rate S Loan Outstanding Biste f
with effect from their respective dales. ) F'h;l Account Borrower's Name Amount as on s i: r:liﬂl:it-e
Sr Loan Type of Section13(2) | Outstanding amount as | | Number | o 15" Feb., 2025
No. Account No. Loan | MNofice Date per Section 13 (2) Notice 1 20000451 | SUNIL KLUMAR DUA 1,00,356.64 | 15-02-2025
1 J | 10052485733 | EEG f 06.02.2025 28.61 76058 | £ | AxXX0047 | PARAMUEET KAUR 1,13.578,23 | 15-02-2025
NAME OF BORROWERS AND CO-BORROWERS ;1. PRE MODA FASHICN 2. PRADEEP KUMAR 3 JOKKTISIRAJIV RANJAN 3,34,090.35 | 15-02-2025
3. RAMESH RANMI 4 [POOCKAD2T | NAYANTARA THIRANI 8,57 147 48 | 15-02-2025
PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF SECOND FLOOR PORTION OF BUILT UP 5 [XXXXT111 |RAJAT CHATTERJEE 54,445,827 | 15-02-2025
FROFPERTY BEARING MO, 44-A4 MEASURING LAND AREA 7023 50, MTRS., LE. AREA B4 50, YOS, AND & [OOK2458 KAMLESH GARG 2 571.60 | 15-02-2025
ITS PLINTH COVERED AREA 70 50: MTRS. LE. UPTO THE EXTENT OF CERLING LEVEL, KHASRA NO. T Ooxn436] JAI KANT JINDAL EE-. 08,35 | 15- EE_EE.EE_I
1918, SITUATED IN THE LAYOUT PLAN OF BASHID MARKET, IN THE AREA OF VILLAGE KHUREJ KHAS, B oooessos BIRENDRA KUMAR OUHA 130796 76 | 15-07-2025
SHAHDARA, DELHI-1100051, AND BOUNDED AS: EAST: ROAD, WEST: GALL, NORTH: PROPERTY OF S At e
B L S 10 [XAOOXTEAT | KULDIP VISISHT 7 E’EIE?E.EJ 1; (i2-2025
fou are hereby called upon fo pagtne amounts o IDFC FIRST Bank Limited (erstwhile Capital First | - S il
Limited, amalgamated with [DFC Bank Limited and presently known as IDFC FIRST Bank Limited) 11 XX 3351 | SUNIL GAMBHIR 1.20,849.02 | 15-02-2025
a5 [:lvert theddijalls th;-tul-_lm in e ar?uwe 1ahl!=e Wllt:l EEBTGHEL 'ﬂteth-::f I;nl:tarﬂ?ltl_:r‘erel.ll:ﬁh:nn“*mmr heir 12 | XEXXEOTE| RASINDRANATH PATTAJOSHI 6.94,801.82 | 15-02-2025
respective dates and other costs, changes atc. within ays from the date of this publication, falfing - E 7
which the undersigned shall be constrained to initiate proceedings, under Section 13 (4} and section 14 151 AAAEEL0 A BANERJEE 1_{|?,|}QE|_E?-_ a1
of the SARFAES| Act, against the mortgaged properties mentioned hereinabave to realize the amount 14 | XXXKT3T4| SUDHA BAZANWAL 4,95,077.95 | 15-U2-2045
ﬂ?eilﬂJDchFERST EliimkkLImiEed hlrgil::_: iéfngﬁplaa: ilrﬁ Llitmnlitfdlr: ag;lgamated WE_L&FE Baltjnh 16 [OOOE334 | SUPARN VAIDIK 1.44,687.06 | 15-02-2025
mited and presently known as i} mited). Further you are prohibited wundes .
section 13 -:’!3? of the sad Act from transferming the said secured assets either by way of salellaase or 13 Hﬁi:%g MJ,L iunpﬂ"l , 13'559% 15_32 2025
Date ; 18.02.2025 IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with 1B | XaXxa995| SUMIT CHEEMA _11T.876.64 | 15-02-2025
Place : DELHI IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) 18 [DOOEE113 | BANTY KUMAR 3,235,844 .14 | 15-02-2025
20 X1 210 SANDEEP GUPTA 1,743.43 | 15-02-2025
Public Notice For E-Auction For Sale of Immovable Properties 21 [XXAXO000|M R VIKAS CHAUHAN 308, 143,20 | 15-08-2025
8a|e of tlmomf?vablfpgl)rmert)ésmﬁgtgag??hto IIIDI;L Holr\r)eGFinance1léi2nai§%d( I_(|Former;y chI)Bwn as;l Iggfip Inftc>!j2813ktl)%usbng Finémce Iatcljfl) (”FIS-#FL'Z 22 DOCCKOEY [ KUMAR WARLUM 270,302 38 | 15-02-3025
orporate Office at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon- aryana) and Branc ice a , Upper Ground Floor, Shivaji = . =
Mar%, New Delhi - 110015. " unde?/ tr?e Securitisation and R%construction of Fri¥1ancial Assets and Enforcement of Secﬁr'i)ty Interest Act, 2002(heré- 23 | AAXXSTH2| ADEEL REHMANI 1.21,812.89 | 15-02-2025
iLrJ]/antﬁr?; /2\ct2c \éVtheas tﬂe ,?\ulllworizedl Officer ("AO")/of [IFL-HFL had t?]ken thr:e poss?lssgon of the fo”?AVgnI% wﬁgg)gi?g pxgs?sar\l/tv tlf|) /_t\r_ll_el goéiz‘% :gsueg 2 NP2 TE RAJNY VERMA, 0.60,086,32 | 15-02-2025
of the Act in the following loan accounts/prospect nos. with a right to sell the same on " , an =
WITHO(U)T RECOURSE BASIS" fo%J realization of |||F:)L-HF|):L'S dues, The Sa%e will be done by the undersigned through e-auction platform provided 23 E_:{:![K-DDI]EI PRITHYI NATH <20, 06 15"}{'2':'%_5_
at the website: www.iiflonehome.com f 26 DO00C2104 | RANYIR SINGH RAWAT 3T 833,12 | 15-02-2025
B / Demand Notice Description of the Inmovable Date of Physical Reserve Price =
cc.o Egﬂgﬁz)r(s)/ Date and Amount property/ Secured Asset Possession Rs.21,63,000/- (Rupees 27 | X202 | VINAY KUMAR RAI 31,278.00 | 15-02-2025
Guarantor(s) 17-Aug-2024 All that part and parcel of the property bearing Built 26-Dec-2024 Twenty One Lakh Sixty 268 | KXXX3516) DHARMENDER GUPTA 130,151,006 | 19-02-20625
Rs.25,15,659/- (Rupees |up Portion on Third Floor, with its terrace/roof ™ Total Outstanding | Three Thousand Only) 50 O KET24 | KLULDEER KUMAR 363 97R.08 | 15-02-2025
1. Mr. Sunn Twenty Five Lakh Fifteen |rights, of Property bearing Plot No.B-4, comprised as On Date ) =
’ Ktllmar y Thousl??d ﬁix Huon(?r?d and |in Khasra No.13/1 0 and 13/1, situated in the area 05-Feb-2025 Earnest Money Deposit '_S.I_:I mKiEEE AMIT SACHDEWA, 8 BE 61095 | 1502 J{EE
_ ifty Nine Only of Village Kamalpur Majra Burari, Delhi, presently . . 3 Y
2. Mrs. Usha Devi f—grmcee o1 known s Gall No. 14, A-2 Block, Nefru Gall Bnagal]  (Roseag rwanty G | RS: 216,300 (Rupees | || 31 XXORXBB64| SHIV PRAKASH SAHU 3,97,894.36 | 15-02-2025
(Prospect No | pq 95 000/-(Rupees Twenty |Colony, Burari, Delhi-110084 Area Admeasuring (In|  "Lakh Seventy One '[l_V\rl]O Lakhds+)t(1teen 32 | WKRTT10| ARVIND SACHDEVA 10,00, 000,00 | 15-02-2025
1L10314510 v Sq. Ft): Property Type: Built_Up_Area | Th d One Hundred ousand Three 3 : Ty
)| FiveThousand Ony) | 62! ivea Property Area: 54000, 23500 | and Forty Sx Onyy | Hundred Oniy) i i L
10-Jul-2024 All that part & parcel of the property bearing First 14-Jan-2025 Rs.18,66,000/- (Rupees : ST, -l
Rs.17,01,074)- (Rupees Floor Without Roof/Terrace Rights, Towards Back | Total Outstanding | Eighteen Lakh Sixty Six 36 | XNXX5426| RAKESH SETHI 10,19,289.31 | 15-02-2025
1. Mr. Venkatesh |  Seventeen Lakh One | oide Of Built Up Property Bearing Plot No.A-1, as On Date Thousand Only) 36 | XOKNE315] SUDIPTA BANIK 2.05,907.96 | 15-02-2025
2. Mrs. Sapna Thousand and Seventy Khasra No-105/3/2, Situated In Revenue Estate Of 05-Feb-2025 _
(ll'-’rosr;ectpNo Four Only) Village Palam, Area Abadi Known As Vishwas Park Rs. 18,65,570 /- E?rnes; Mon%ggg&sn ST OCEXKO5T | MALA MISHRA _9.24.353,82 | 15-02-2025
Extn (Raja Puri), Uttam Nagar, West Delhi-110059| (Rupees Eighteen Lakh | (EMD) Rs. 1,86,600/- E .
IL10328945) Bid Increase Amount | Area Admeasuring (In Sq. Ft.): Property Type: (Sigty FivegThousand _(Rupees One Lakh 38 | X247 I'-.IiEHﬂ.hITE HL 3,36,705. a7 15'[];? 2525
Rs.25,000/-(Rupees Twenty | Saleable_Area, Carpet _Area, Land_Area|  Five Hundred and | Eighty Six Thousand Six 30 [XOKAT20 NISHIT SACHDEVA, 10.58,782.39 | 15-02-2025
Date of Inspection of property EMD Last Dat Date/ Time of E-Auction \ .
21-Mar-2025 1100 hrs -1400 hrs 25-Mar-2025 till 5 pm. 27-Mar-2025 1100 hrs.-1300 hrs. H A6 ;'””ﬁ“‘“’fm 85, Hg? 11 | 15-02-2025
Mode of Payment :-EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay through 42 | AAXRZES1 ) MALA MISHRA 2. E;'.-';'—n@} --!.fﬂ?—'zt-.:IES
link available for the property/ Secured Asset only., Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the proper- 43 [POOCKE508 | BARUN MISHREA 236 74373 | 15-02-2025
ty/ Secured Asset you intend to buy vide public auction.For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount. W51 SUNITA AGGARWAL 1920 80100 | 15-02-2025
TERMS AND CONDITIONS:- P T
1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com well 45 | XAXX0972| ANURADHA AGRAWAL 4.82,042,10 | 15-02-2025
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along 46 [MAOOEI009| RAHUL PAMKA) Q00,00 | 15-02-2025
with the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office. =
2. The bidderg shall improve their offer in muIti)p/)Ie of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 47 | OOKE584| TEJINDER SINGH 217, 139.17 | 15-02-2025
5 minutes offthe closing time of the auctig/n, tfhe closing time w(illfautomatically get (;xtended for 5 mint:ctes. . o 48 [ XOOOT10{ IZHAR AHMAD 1,01, 781,00 | 15-02-2025
3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the A
and the balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment 48 [XAXAEOTT | KHANUJA SILKY J H06.00 | 15-U2-20 25!.
) %;_r;]all be i?] the przesctribfte)d m?ﬁe of paymerllﬁ. e stam duty © ] er satutony d er dues Ik ol tax. lestici B0 OOCR 1583 | NISHA GANGLIRDE B 52T 00 | 15-02-3025
. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity A
charges, land and all other incidental costs, charges including all taxes and rates outgoings relating to the property. 51 [KAXA1920| SALMAN SARWER S0E.00. | 15-02-2025
5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL. B2 [MANNOB02 [ JYOTI PAMDEYA 1,856 89 | 15-02-2025
6. Bidders are advised to go through the website https: /lwww.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed ﬂ
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings. 23 | OET 0] AMTT GUPTA 18.22 738,36 | 15-02-2025
7. For g@etails, help procedsure and online training or&@e-auction prospective bidders may contact the service provider E mail ID:- A [OOETED BHUYMESH KUMAR 100662542 | 15-02-2025
care@iiflonehome.com, Support Helpline Numbers:@1800 2672 499. =
8. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 55 [XAXKBAT1| AJAI KUMAR PANDEY 4.45,0:56.44 | 15-02-2025
09:30 hrs to 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com tak ﬁﬁ ;q;_:q:_:-;);ﬁgaa BARLIM MISHRA 950 762 E.ﬁ. 15-02-2025
9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking T e B e T T BT
physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances. E'-'r MKEJ-E-* KRISHAN KUMAR 4,88 432, '3'3" 15-02-2025
1 ;) ::urther th? é\ofticel is hereby given to thetBorrot\)Nerés, that in ce}s? éhgé/ fai} to collect the ﬁbove satig artthIes bsame st.hall bte cﬁld in aﬁcord?ncelrvti)th Law. BE NE088] AJAY KUMAR SHARMMA 264 546,82 | 15-02-2025
. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be can- -
celled and the amount glready paidywill ge foyrfeited (including EMD) and the property will be again put to sale. Al | AXXK3433| BIKRAMIIT SINGH JASWAL 10,13, 244,00 | 15-02-2025
12. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of F | 00KTEST I JOEL BAMSAL 400 54300 | 15-02-2025
any dispute in tender/Auction, the decision of AO of IIFL-HFL will be final. ; =
STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002 61| XXXXETI1 | SHRIRAM BANSAL 2,89,892.12 | 15-02-2025
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of A2 10OOTAFINITI DEWAN 10611382 | 15-02-2025
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost. :
Place:-Delhi, Date: 18-Feb-2025 Sdi- Authorised Officer, IIFL Home Finance Limited.| | Date : 18.02.2025 Sdi-
Place : Delhi + Haryana HOFC BANK LTD.

Zonal Office,
55 The Mall, Meerut Cantt

i3 da a Indian Bank

L senETEns ALLAHABAD

read with Fules 8 & Softhe said Rules on the dates menbonad against each Accound.

hersin balow:

POSSESSION NOTICE

{(For Immovable Property)

Motice s hereby given under the Securitlsation and Reconstruction of Financlal Assels and EnforcementiSecurity) Interest Act,
2002 and in exercise of powers conferred under Section 13(2) and 13012} read with Rules 8 & 9 of Security Interest (Enforcermeant)
Rules, 2002, the Authorised (fficer issued a Demand Motice on the dates noted against each Account as menfioned hereinafter,
calling upon them fo repay the amount within 60 days from the date of receipt of the said Notice, The harrowers having failed to
repay the amount, natica is hereby given to the under noted borrowers and the public in general that the undersigned has taken
possassion of the properiyvies described hersin below in exercise of powers conferred on himdher under Sec 13{4) of the said Act

The borrower in particular 2nd the public in general is hereby cautioned not to deal with the property/ies and any dealing with the
properiyies will be subject o the charge of Indian Bank for the amounts and intergsts thereon menfioned against each account

Borrower | Guarantor

D iption of the P
MName & Address Seripen I

{a] Date of Deamand Notice
{bf Date of Possassion Motice
) Dutstanding Amaunt

______ Al that part & parcel of Residential buslding situated st Abadi

(a) 09.10.2024

Guaranluni and LEgElI Heirs of the Borrower| Kasba Baraui, Mohalla- Subhash Magar Undes the Limit of

(b) 15.02.2025

{Lata Mintu) 1. Smi. Poonam Weo Late Mintu| Nagar Palka Parishad Barauol Disl- Baghpai 2506171
[Guarantor Cum Mortgagor's Wife), Measuring 63,21 3q. meter or 75, 79sq vafds, Sake deed
2_Shri Jatin S/e Shri Suresh Pal (Guarantor), | Hegistered al Sub registrar office Baraut, Distt Baghpat
3. Shri Chintu 5/o Suresh Pal {Guarantor}, Bahi Mo, 1 Jild no- 6B52 on page Mo. 165214 at serial Mo,

{c) Rs. 9,56, 736.00
as on 09.10.2024
+ imberest and ofther

"IMPORTANT"

Whilst care is taken prior fo acoeplance of advertising
copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising inits newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or

4. Shri Surash Pal (Guarantor), 5 Al other| 1996 D6 13022078 in the name of Mr. Mintu Sio Mr. Suresh, + ’ 2 - .

Legal Heirs of Late Mintu (Borrower and|Bounded by: Morn, Plol of Rajesh, Soulh; Piolof Sitaram, EZEI:E:: DIZhEﬁWSE a[:hng on an adVEﬂIEEI'ﬂEﬂt In aﬂ'y' manner
Maortgagor) East; Rasta 10Feet Wide, West: Piot of Lalit ges. 1 | or

Date - 17.02.2025 Place - MEERUT Authorised Officer ;

financialexp.epaprin

,., Chandigarh
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TUESDAY, FEBRUARY 18, 2025

FORM NO. INC-26
FORM A PUBLIC NOTICE
PUBLIC ANNOUNCEMENT BEFORE THE CENTRAL GOVERNMENT

REGIONAL DIRECTOR
NORTHERN REGION, NEW DELHI
IN THE MATTER OF SECTION 13(4) OF
COMPANIES ACT, 2013 AND RULE 30(5)
(a) OF THE COMPANIES
(INCORPORATION) RULES, 2014
AND
IN THE MATTER OF

(Reguiation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M's GRAMEEN IMPACT VENTURES PRIVATE LIMITED

RELEVAMNT PARTICULARS

.

[ 1. |MAME OF CORPORATE PERSON

GRAMEEN IMPACT VENTURES PRIVATE LIMITED

L i el e b U0 VCS STAFFING GEEK PRIVATE LIMITED
LORPORATE PERSCM (CIN: U74910DL2021FTC384440)

3 :.fll.'THI-.IﬁlT"l' LHGER WHICH ROC- el HAVING ITS REGISTERED OFFICE AT
CORPORAT PERSON 15 B-202, R G COMPLEX DB GUPTA ROAD,
{INCORPDRATEDY REGISTERED PAHARGANJ, DELHI, 110055 INDIA

4. |CORPORATE IDENTITY U67 100HRZ019PTCO81292 ...PETITIONER

M UMBER/LIETED LIABILITYIDEMNTITY
I |NUMBER OF CORPORATE FERSON
5. [ADDRESS OF THE REGISTERED OFFICE
ARD PRINCIPAL OFFICE (IF ANY) OF
|CORFORATE PERSON _______
LICLUDATION COMMENCEMENT DATE |
| OF CORPORATE PERSON

Notice is hereby given to the General Public
that the company proposes to make
application to the Central Government under
Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at
the Extra Ordinary General Meeting held on
30" January, 2025 on that behalf to enable
the Company to change its Registered Office
from “NCT of Delhi” to the “State of Uttar

E-86. LGF, Suncity Sector 54, Golf Geurse Saad,

Gurugram, Haryana- 123911

[TATZ72025 (Resolution was passed by te
s.-"mrnhuklerﬁ at the Extracrdinary General Meetng
hald an 130272025 wherain the resalusan for
initiation of Voluntary Liguidation was approvad
Maamie: AAN Insobeéncy Prolessanais LLP (Thraugh

)

7. |MAME. ADDRESSH. EMAIL ADDRESS,

TELEPHONE  MUMBER AND  THE|Aulbarized Reproserdative i, Ankit Goal) S
REGISTRATION NUMBER GOF THE [IBS!Reg Mo BELIPE-DDOZAPA-1/2022-23/50001 A;a e:rs(;n whose inferest is likely 10 be
LIGLADATOR Email Address: aniigosl@aasnsohenty.com yp y

affected by the proposed change of the
registered office of the Company may deliver
either on the MCA-21 portal (www.mca.gov.in)
by filing investor complaint form or cause to
be delivered or send by registered post of
his/her objections supported by an affidavit

ir{E AN S HYENGY.COm

Addrass: AAA House, 64, Okhla Estale Marg, MNear
Modi Mills, Okl Phase 11, Didla Irdustiial Estate,
Miw Dilhi - 110020

Telephoae Mo 017 2666 4622

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014

AND
In the matter of

TEXCARE INSTRUMENTS LIMITED

(CIN: U29309DL2018PLC332900)
having its Registered Office at Plot No. 6
Khasra No. 55/9, Daal Mill Complex Hastsal

Industrial Area, Uttam Nagar, New Delhi-110059
......... Applicant Company / Petitioner

NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
10th February, 2025 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Uttar Pradesh”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the  MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections

FORM G

 along with PAN/CIN/LLP No.
£ Agdrass of the regisierad office

3. URL of wabsita

_ of iixed assels are located
5. Installed capacity of main
products! services

T Number of employees! workmen | 9

financial siatemenis iwith schedules)
of hwo vedrs, lists of credions ane
avalabie all

ureder section 25(2)h) of the
Code is availabls al

AT LUDHIANA, PUNJAB

{Under Sub-requlation (1) of Requlation 36A of the Insolvency and Bankruplcy Boand of India
(Ingalvency Rasalulion Process for Comporate Persons) Regulations, 2016}

RELEVANT PARTICULARS

1 Name of the Corporate Debtor  HERO ELECTRIC VEHICLES PRIVATE LIMITED

PAN; AAACCHATIRF | CIN: U0DL20T0PTE20E50

| 50, Okhia Industrial Estate, Phase |,
| Mew Delhi - 110020

_ | hittps:/fwww.heroelectric.co.in
4. Details of place where majorily | Ludhiana, Punjab

| Not Fixed, a5 only assembling lines

6 Quantity & value of main products/| 2022-2023: Approx. 1 Lac nos. vehicles sold
services soid in last financial year | 2023-2024: Appeox. 11,500 nos. vehicles sold

& | Further details mouding kst avallable! hitps:iiwww.heroelectric.co.in

o Eligibdlity for resclution applicants | https:iwww.heroslectric.co.in

1. Last date for receipt of exprassion | 14¢h March 2025

INVITATION FOR EXPRESSION OF INTEREST FOR

HEROQ ELECTRIC VEHICLES PRIVATE LIMITED OPERATING IN
MANUFACTURING OF ELECTRIC TWO WHEELERS VEHICLES

FORM NO. NCLT. 3A
Advertisement dedailing petition
[zee rule 35]
Interlogutory Application (IBC) No., 4437 of 2021
LI
Company Petition (I1B) No. T17IND)2013
Motica of patition

An apphicabion under Section BINS) read with 25 of the Insolvency
and Bankruptcy Code, 2016, for seeking directions was presenfed
by the Applicant / Resolulion Professional of Sidhartha Buildhome
Pyt Lid (axchuding Project NCR Graen) on the 17.01.2025, and the
said petition iz fixed for hearing before the New Delhi Bench Il of
Mational Company Law Tribunal on 21022025 Any peeson
desirgus of supporbng or opposing the said application should
send to the Applicant, notice of his intenbion, signed by him or his
advacate, with his name and addréss, so as o reach the Applican
not iater than two days before the date fixed for the hearing of the
application. Where he seeks o oppose the application, the
grounds of oppositicn or a copy of hes affidavil shall be fumnished
with such nobice. A copy of the application will be furmished By the
urydersigned fo amy person requinng the same on payment of the
prescribad charges for the samea.
Sd-
Deepak Kumar Goyal
Resolution Professional
Sidhartha Buildhoma Pyt Lid {excl. Propect NCR Graan)
Regn No: [BEIIPA-D0/IP-P-02400/2022-23/14143
AFA Validity: fill Decernber 39, 2025
Add; 707, Vikrant Tower 4, Rajendra Place. Mew Delhi - 110003
Email Id: ca.deepak mba@gmail.com; cirp.sbpb@gmail.com;
Dated 17.02.2025 Contact: 011-47100179; 9980045308

. :_l'!"ll"l.l-_llj_fgﬂ.ul-"'"ﬂ_S"-'I.E"'IISEIF'H__ [EMERMENTLE DCmal. com stating the nature of his/her interest and| |supported by an affidavit stating the nature of _I;'II'-II"!‘IEI"IE'SI |
B jL'?'i:;‘E:'!'TE FOH SLRRNEHION CF 1 QDf_OundS ﬁf OPPOSitRion_ to tBhe V'\’I‘ngonal hisp;) her intgrest and grounds o? opposition to| |1 Date of issue of provisional list of | 24th March 2025 NOTICE
: CLAIMS ; ﬂ'fectlgtn D°fth§m I?‘?"’d -2 é’r“g! 2nd the Regional Director, Northern Region,| |  prospective resolution apphcants | _ Notice is hereby given that the following Share Certificate of Jindal Steel
Matice i horetry given it W's GRAMEEN IMPACT VENTURES PRIVATE LIMITED has commenced | | loor, Pt Jeendaya) Antyocaya Bhawan, | | winjstry of Corporate Affairs, B-2 Wing, 2nd| |1z [ ast date for submissian af ' 29th March 2025 and Power Limited, having its registered office at O.P. Jindal Marg,
woluntary liquidstion an 1 30@2025, CGO Complex, New Delhi-110003, within| £j0 pt Deendayal Antyodaya Bhawan, CGO i i [
4 Ve 0 Fourteen days from the date of publication ) T ya ! ya bhawan, | | objections to provisional bst | - Hissar, Haryana, 125005 have been lost. The applicants have applied to
The slakehoiders of Wis, GRAMEEN IMPACT VENTURES PRIVATE LIMITED are heraby calied upan o Complex, New Delhi-110003 within fourteen :
. . F , of this notice with a copy to the Petitioner ’ o | 112 Date of issue of final list of 08th April 2025 the company for issue of duplicate share certificate. Any person who has
aubmil a prood oftheir daims, an or before 15,03 2025, to the liquedator at he address mentionad againatiiam T ) : , (14) days from the date of publication of this i i i
il . : A s Company at its Registered office at the ) My . prospective resolution applicants any claim in respect of the said shares certificate should lodge such
The #rancial crediiors shall submit thar proal.of claims by slecironic means anly {against itam 8). All other | | o\ o v ohed above notice with a copy to the applicant Company| | . ey : L ] lai ith th ithin 15 d fth blicati f thi ti
stakehaldars may submil e proaf of claims in parmon, by post or by eectione means {againgt fem Tors) for & on behalf of| |at its Registered Office at the address| |4 Date of issue of information _ 13th April 2025 (IM, RFRP Document / claim wi € company within ays or tne publication of this notce.
Submission affalse or misleading proats af clam st altract panalies, VCS Staffing Geek Private Limited | (mentoned below . TEMUENXIN Sypialon ek |Eishiain Iiculc Wil b fitds iyt Nameofthe | No.ofshares | Share Certi-|  Folio | py ey
S Amit Malik Hastsal quustrlal Area, Uttam Nagar, pmspe-:'we resolubian appli jeants i
Mr. Ankit Gosl | | Place: Delhi Director| | o Deln-11009 For& onbehalfof] |15 Last date for submission of | 13th May 2025 Rajender Kumar Saraf | 7400 | 510295 | 903409 |180339197-180346596
Mlmrﬁ:ﬁﬁ:gﬁ;&;ﬁﬁj;:ﬂ:fﬂ?:g Date: 18.02.2025 DIN: 10888148 TEXCARE INSTRUMENTS LIMIS1;|E/I? _resolubionplans || Mamta Rani Saraf 7400 510294 | 903408 |180331797-180339196
Liquidaloe ir the matter of 'S, GRAMEEN IMPACT VENTURES DEEPAK SACHAN (piRecTor)| |1 Process email id 1o submit EOI | cirp.hevi@gmail.com Date: 18.02.2025, Place: Delhi NCR
Date: 18/02/2025 PRIVATE LIMITED DIN : 08116508 Sdi-
Place: Mew Delhi BBl Regisiration N, - IEBIPE-H02IPE-1/2022-23/50001 Date : 17.02.2025 | Place : New Delhi Bhoopesh Gupta
Resolution Profassional for Hero Electrc Vehices Private Limited . (S1v] -7\, |, Registered Office: HDFC Bank House,
: F— - i p— T ' Dhalhi Regn, No.: BBIIPA-0DT/IP-POT4EE 201820101 2271 Senapali Bapat Marg, Lower Parel (West),
. Regd. Office:- Bth Floor, Antriksh Bhavan, 22, K G Marg, Maw Dalhi-110001. 3 = ! .
ﬂb Housin Phones:- 011-23357171, 23357172, 23705414, Website: www.pnbhousing.com Date : 18.02 2025 Registared Add: 64545338 Janki Vinar Colony Sector |. WE understand yourworld | Murnbai - 400 013 and having one of its ofice as
_ s Pune Branch :-5 A B.C.D. Fifth Floor, Sheerang House, Opp.Jangli Maharaj Temple.J M Road, Shivaji B P Lol Prabhat Chauraha, Jankipuram, Lucknow, UP-226031) | Retsil Portfolio Management at HOFC Bank Ltd, 1t Fioor, I-Think Techno Campus,
B G L i T t ed NW_HE'- Pung, I'.ahamsq;ﬂ—dllgﬂﬂa Kanjurmarg {East) Mumbal — 400042
B CURITISATION & RECONSTRUCTION OF FINANCIAL ASS DRCEME v . "
slrE-:unrn'mrﬁnEFsr M:TEDH tﬂigE:«!:l mrHug RULE m;wjf THFEHSBEIEummmEREST [EHFEd!'HEEH I'-!IT ﬂ3 2 znnz nlIEHFIEuA.sm“nATE i SALE INTIMATION AND PUBLIC NOTICE FOR SALE
M M f f
E ng.;n,l!‘cli_;unn ot r.'gg:mm Iar' rﬁ%ﬁ&ﬁﬁqmﬁﬁg enlpiﬁgggurz?ﬁg:‘gpﬂnﬁs:%ﬂ% EE]H:E:I'?[ ﬁer ¥ Eiﬁﬁf g r]gr OF SECRlTIES FLE“EED TO HDFC HHH LTD.
Ei?ﬂk of n"larr-.lmrﬂn.:.l ol i guidelines dua to non ar.'rr!'la;unl of mstalments! mtarass, The contants i Ll frie are mE-L g aul mrnr'u ﬂg The hﬂ_“—"'"'r mentioned E":'”':“:""Em_':'f HOFC Bank Ltd. {the "Bank’) ars hemb}' n|l:|t11'|ﬂ|:l
','umnthapa'."r'.enlcflmhlrnan 5 of princpats, interast, ale. Furlkar, with reesans, WEtEIh".-‘Eﬂ'at o are eveding EE'i"ﬂl:EIl:I Demand Mokica han regarding the sale of securties pledged to the Bank, for avalling credit facilities in the
'ma EII'EI mn hes blicalion of Damand u:ahhr'r &= alsn required Wis 132} of tha said Act. You are IEII'EIIII'!. cabad up pon b pi PNEHFL wilhin a - = hure of Loan/Ovardraft in&t Sacurli
s ol thi date of publication of this |:|-En|2||‘1d Rotice the aloresaio 2 g i i o-date mlariéstancl charges, ng which PBHET IDFC FIRST Bank Limited natire niQverdraft Against Securities.
lallk FMG&S Ty Acliov mﬂﬁu;&ﬁfh&mr all of H rsl'h "E;,ﬂ'flﬁf:ﬂﬁ af 'thm 13']:*' i Sfﬂ AC, @ IﬁSIEII' F;uﬂlh' o 'I'r w the Sﬁrﬂarl E IDFC FIRST Due to persistent default by the Bommowers in making repayment of the outstanding duss
%%tymﬁ%%men ;E‘“%*E.?sh’i‘zﬁr.;.na tll:::-r .Eé.’n*}?&“,-i’mﬂé'ﬁ’n‘”‘ ?‘gﬁﬁ.ﬂn?%‘" Irll'r éﬂgl""ﬁ"pn ? r&ur?eﬁ‘-;:ﬂpum (erstwhile Capital First Limited, amalgal_'na_tad with IDFC Bank Limited and Bank as per agread loan larms, the below loan accounts are In delinguent status. The Bank
Jnr:flrfpa,'ﬂ'lpprlhren?mwmq putsiancn 95 h:-;PI arwith pll costs, charpes and x 5|}-a|r.:h: B nri'.'u a1|=|:| rulﬂn;g presently known as IDFC FIRST Bank Limited) has issued muliple notices to these Borrowers, including the final sale notice on th
af Ihe natice far sale of tha secured assats |:I|l:.=.|Ll:1I-..I'I h-', invitmg qualations. ke m puby nrb'g.'pr..'atevaalﬁr FUR ,vou are prohibited CIN ¢ LES110TN2014PLCOSTTSZ & y ; d i
WUts 1313) of tha said -!uztrrl:rrvtransfarmuEr rl:q way Ol sale, [easa urlr.m;ud'lerwa;.'lhk afaresaid securad assals. : below-mentioned date whereby, Bank had invoked the pledge and provided 7 days'time
Loan Name/ Address of B el [Iall nl Amourt O/s Registered Office: - KRM Towers, 8th Floor, Harmington Road, Chelpet, Chennal- 600031 to the Borrower to repay the entire outstanding dues in the below accounts, failing
Acgoun SR} MR O Barrieg) g Property (ies) mand | _as on dale Tel - +91 44 4564 4000 | Fax; +91 44 4564 4022 - - | : |
Ho. and Co- Borrower(s) G| Morigaged 'T-I.ﬂl'.':! pDamand Notice - : ﬂhi_[-"-._B;I'_N wwlg b al lberly to sell the pledgad securibes wilthout [ssuing further
Me.Ms. Kagil Kisan Padole & WriMs. Bharati Kapil Padole - Bullding C, 7ih Floor, Flal Rs 2860206.78 TRCIEHH I fhes MBgre:
ﬂ.ﬂ%ﬁ nalE-l?a'nl- ".-'rhh; Tem':l _r,:;: ..nE'-:I' I|:|| F'.JnBE NA ﬂ"" mﬂ 1 Ed 1 :1 rﬂ:?l Er 06-02-2023 ERu ELE;. 'Irwsen Hnll'l:ﬁ.unﬂﬁj'.:ﬂnﬂﬂn-'iz.léln?[_ﬂ‘l& Eecur#tg:ﬂq? a?dt_ﬂnm;struzn;iuzu af Flnancial The Borrowers have neglected &nd failed to make due repayments, therefore, Bank in
2/9907 | faaras .ﬁ?ﬂ% 155 “EIE‘.‘}*;: ih.Fiog :,L;?I’E i E g”’i;:' Aol 2105, B it Lakn gty Hasels and Eninreemant of secunty Interest Act, exercise of lls rights under the loan agreement as a pledgee has decided to sell | dispose
s E p lanish Orchid, msﬁﬁfad' dne, Mararastira 412105 L[anish Qrchid, Rundied Sie & The lofiowing borrowers. and co-borrowers: avalied the below menlioned securec bans from IDFGC FIRST off the Securities on or after 25th February, 2025 for recovering the dues owed by the
3.0, 18 ol Syltnter B :r!naler% ﬁ?—l ikl I_Sea o) nd Hgﬁu::j':'agha"g ad 2l .rE.lfrnﬂ £, gvel I??I E:E:‘“L;rglltag éegrﬂtg#lganc:?.]iﬁlil?dﬂ %%ﬁ?ﬂ?ﬁlﬂﬂiﬁimﬁe{?m Bami'l.5 lﬁ.ll_rITJt‘t;}d and E;Smtllg E.grrn-.wrst-u1h.a.Eank,lTheE-::-rr-:;r.-nersara, also, nolified that, if atany bme, the value of the
Place: Haryana, Dated: 18.02.2025 Authorized Officer, (Mis PNB Housing Finance Ltd.) - Yt ; : : DOfTOWENS an borrg pledged sacurities falis furiher: due to:volatity in the siock market to-create. furher
been secured by the morigage of their respective properties. As they have failed to adhere to the fems and daficlency |n the mergin requiremant then Bank shall atits discreion sall the pladged
conditions of the rezpective loan agreemenis and had become iraguiar, thelr baan were classified as WPA as ety i a:? RAHRr .'t furth ca in i S %1
KIFS HOUSING FINANCE LIMITED per the RBI ?uidehne&. Amounts due by them o IDFC FIRST Bank Limited (erstwhile Capital First EEE“"W ?t "; 'ﬁ"E i) ﬁamﬂ :"’ IhﬂfE ) "'f';“l s Eﬂfr”f'”ﬂﬂ r':ﬁ i 'Eﬂtﬂ:ﬂ A o
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are orrower(s) shall remain liable to the Bank for repayment of any remaining outstanding
Ragistered Offica: Gih Flaor, KIFS Corporale Housa. Besida Holel Planet Landmark. Near Ashok Vabika BRTS, mentioned as per respeclive nofices issued more particularly described in the foliowing table and further amouwnt, post adjestmeant of the proceeds from sale of pledged secuntias.
ISKCM - Arbli Road, Ambl, Ahmedabad, Guaral - 230054 interest on the said amounis shall also be appiicable and the same will be charged as per confractual rate o Loan Outstanding N i
Corparate Office: C-002, Lotus Park, Graham Fith Compound 1'.'&51@ E:»:p.res_s Highway, Goeagaon |.Em_:j. Murn_:a A0H0E3, Maharashira, India; with eftect from their respeciive daies. : N ‘| Account Borrowsr’s Nafma Amount a8 oR - alr:‘! ;:_
Ph.No.: +91 22 1736400, E-mall: contactikifsnousing com, Website: waw kifshousing com 51 Loan Type of Section 13(2) | Oulstanding amaunt as %1 Number 15" Feh., 2025 72'° NOUCE
CIN ; UEES22GJ2TEPLCOESNTD | RBI COR: DOR-00145 Ma. Aocount Mo, Loan Motice Date per Section 13 (2) Notice 1 X045 1 [SUNIL KUMAR DUA 1.00,356.64 | 15-02-2025
PROPERTY FOR SALE UNDER PROVISIONS OF SARFAESI ACT, 2002 THROUGH PRIVATE TREATY ! 10052485738 BEG 06.02.2025 28,61 76508 | 2 [XXXXDD47| PARAMJEET KAUR 1,13,979.23 | 15-02-2025
Whereas tha Authorised Officar, KIFS Housing Fingnca Limiled has taken the Possession s 13(4) of the Securilisation & Reconstruction of . 1 00
Fmancial Assats and Enforcement of Secunty intersst Act, 2002 [The SARFAES] Azl 2002} of the properties ("the Secured Aszal”) given below EARH"G'EMEEEEEFWEHE AND CO-BORROWERS :1. FRE MODA FASHION 2. PRADEEP KUMAR j E:rﬁ? Eiiﬁﬂ?:ﬂﬂjﬂTﬂHlﬁh y gﬁ?ﬁ;z :5 L HE:
Tha dulhodzed Officer has racaived offer of Sale fram SI:lrnBInlurE-ﬁlal:lparlg,fa.galnallhlaal:lmEnlanhuredﬂﬂwrad.ﬂssé‘uruﬂmlhESﬁ.HFAEL-IF'.l : ! B2 ‘h_l 8,57, 147, - 5'32'2?2
for recovery of the Secured Debt Naw, the Authorsed Officar is heraty giving tha Nodica to Sale of the above said progerty through Private Treaty in PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF SECOND FLOOR PORTION OF BUILT LP 5 |ARXXT111 |RAJAT CHATTERJEE 54.446.82 | 15-02-2025
terra of rule & and O of the Secrity Interst iEnforcement) Rules 2002, The Detaks of the Account are as fallows: FPROPERTY BEARING NO. 44-A MEASURING LAND AREA 70.23 80, MTRS., LE. AREA B4 S0, YDE., AND 6 [MOOO2458 | KAMLESH GARG 257180 | 15-02-2025
Sr| Name of the Borrower(s) Demand Notice Reserve | pyn Description of Secured Asset ITS. PLINTH! COVERED AREA 70 Q. MTRS. LE. UPTO THE EXTENT OF CEILING LEVEL, I-{HEER#'. MO, 7_[X00040436]JAI KANT JINDAL _ B2,308.35 | 15-02-2025
Na. { Co-Borrower (s} Date and Amount Price {immaovable property) 19718, SITUATED IN THE LAYOUT PLAN OF RASHID MARKET, IN THE AREA OF VILLAGE KHURE KHAS, 8 000303 BIRENDRA KUMAR OJHA 130,216 76 | 15-02-2025
I {Loan Code ; January 06, 2024 Rs. Rs.  |PiotOn Khasra No 51272 Malik City Colory Phagse 2 SHAHDARA, DELHI-1100051, AND BOUNDED AS: EAST: ROAD, WEST: GALI, NORTH: PROPERTY OF 0 XO00OB03 | SANJAY SHARMA 57 205 00 | 15-02-2025
LNHEDELOOB296 |Rs.32,30,809/- (Rupees Tirty | 25,30,000/- | 2,653,000 Madina Garden Lon Ghaziabad Ghaziabad UTTAR OTHERS, SCUTH: PRUPERTY OF SHRI BHAG SINGH ; 10 | XOOOTRT| KULDIP VISISHT 7.23.276.24 | 15-02-2025
of Dalhi Branch Twa Lakh Thirty Thotsand {PRADESH India 201102 area admeasunng 60 2q . : : e Lib, [}
Rajvanshi Yadav (Applicant)| Eight Hundred Mina Orty) as inte: Boundarien: ie b ssle déess EAST puraty :ﬂ;hgaﬁ:ﬁd PN JoLRaE O Smcunis ;::,“:,i,ﬂﬁﬁ; e et 1 [X00X3331| SUNIL GAMBHIR 1,20,849.02 | 15-02-2025
Bimal Devi (Co-Applicant] | on December 20, 2023 fg”ﬂtﬁg;ﬂi:h;}u‘ggtgmuﬂfI't'}’ﬂ'"‘é'ﬁ'?'ﬁi': NORTH: ds per :heddmalls shown in the above table with cngt'actﬁq rate of r'rlntererFt thereupon from their 12 [XXXXBI78| RABINDRANATH PATTAJOSH| 6.94,801.82 | 15-02-2025
| Ln T, L ' respective dales and other cosis, chamges els. within 60 days from the date of this publication, faifin ; T
The Authorised officer will kold suction for sale of the Secursd Asset on 'S5 is whera i5 Basis', ‘A5 15 what i3 basis' and Whatevar is there is basis' which ha undersigned shall be constrained to initiate proceedings, under Section 13 (4) and section 13 13 AAXXBAZ0 ‘I'ﬂ'l#" BANERJEE J‘:I? 069,63 | 15-02- 2:]‘:"5
KIFS is not respansiblz for any liabi%ies whalsaever pending upan the said prapedy. The Autharised Officar resarves the right to accept or reject the of the SARFAES! Act, against the mortgaged properties mentioned hersinabove to realize the amount 4 OCKKT 374 SUDHA SAZAINAL 8.93,077.95 | 15-02-2025
affer without assigning any reason whatsaever and sale wil be subject 1o confirmation by Secured Craditor. On tha acceptanca of offer of proposed due to IDFC FIRST Bank Limited {erstwhile Capital First Limited, amalgamated with IDFC Bank 15 | XX X5334 ] SUPARN VAIDIK 1,44,687,06 | 15-02-2025
Buyer, hatshe is required to deposit 25% of accepted price incusive adustment of Eamest Money Batance Immediately and the bakance amount Limited and presently known as IDFC FIRST Bank Limited). Further you are profhibited under 16 10003501 ANIL DUDPURI 10 5688 00 | 15-02-2025
R, PR R N ; e Sagtion 13 (13) of the sad Act from transferring the said secured assels aither by way of salallease or i
shall be paid by the purchaser within 13ififlesn] days from deie of acceplance of offer by the secured Creditor, The proposed buyver is to note thatin Alfaraiba 17 Pooona27] LAVISH GOYAL 4 14 B82.40 | 15-02-2075
casa of failura of payment of balance amaunt by himi;her within the tme specified, 1he amount already depasited shisl stand fordeited and properly : Sdi- Authorized Officer - — -
will be rasald accordingly. This is 30 DAYS SALE NOTICE UNDER SARFAESIACT, 2002 is heretiy given fotha publhc in genaral and in parboular b Date : 18.02.2025 IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with 18 |XOOXK4985| SUMIT CHEEMA 117,876 .64 | 15-02-2025
th Barrower (5], Co Borrower () and Guarantor (s) thal the above described immovable property morgapedichamed to the Secured Craditar, the Flace : DELHI IDFC Bank Limited and presently known as [DFC FIRST Bank Limited) | 18 OOKET13 | BANTY - KLIMAR 3.23,844.14 | 15-02-2025 |
physical possession of which has teen taken by the Authorised Officer of KIFS Housing Finance Lirmited (KIFS) Sscured Creditor, will be gald on ' 20 |0 1210| SANDEEP GUPTA 1,243,431 | 15-02-2025
Asis where s, "As iswhatis”. and "Whatever thereis” and fothe amount due o KIF S, infull before the date of sale. auctionis #ahle o be stopped. Public Notice For E-Auction For Sale of Immovable Properties 21 |AXx8000 1M R VIKAS CHALIHAN 3.06,143.20 | 15-02-2025
Place * Dedhi The date of Auction is fixed for  March 24, 2025 e 1Au1;rhiﬁad Elmll:t::l:l gale of tlmgf(ravablfpgl)rmert)ésma[jtgag(i?hto IIIDI;L Holr\T)eGFinance1Ié%iﬁ%d(l_(lFormer;y k(rjl%wn ash Iongfi_a Inf;)!jggnl-(l)%uslijng Firgnce Iat(I:I:.I) (”FIS-#FL')' 22 | XXXX0641 | KUMAR VARUN 270,302 38 | 15-02-2025
: ar usin e Lim orporate Office at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon- aryana) and Branch Office a , Upper Ground Floor, Shivaji
Dtk £ 9802 20y 9 Mar%, New Delhi - 110015. " und.e%/tr?e Securitisation and R%construction of Fri¥1ancial Assets and Enforcement of _SecSrpity Interest Act, ZQOZ(heré- 23 [XAxK3TH2| ADEEL REHMANI 12181289 | 15-02-2025
U 32} of 1o Act i the fllowing Ioan aceountproseect non.wih o igh o sell e sams on "AS 18 WHERE 18/ AS 1S WHAT 1S BAGIS ond| |-t X22TS| RAJIV VERNA 29060 32 190202
CHOLAMAN PA!'AM INVESTMENT AND FINAN(;E C.OMPANY.LIMITED WITHOUT RECOURSE BASIS" for realization of IIFL-HFL's due's, The Sale will be done by the undersigned througﬁ e-auction platform provided 20 | KEXERO008) PRITHWI NATH 280.06 | 15-02-2025
Chﬂ]ﬂ Corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, at the website: www.iflonehome. com 76 | XXXXZ194| RANVIR SINGH RAWAT 3783312 | 15.02-2025
Frter a beser e GUINAY, Chennai-600032, India, Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Borrower(s) / Demand Notice Description of the Immovable Date of Physical Reserve Price 7 [ OO02202 | VINAY KUMAR RAI "31,.279,00 | 16-02-2025
Road, Karol Bagh, New Delhi - 110 005. c.;(,;. Borrowe(:r()s)l Date and Amount property/ Secured Asset Possession Rs.21,63,000)- (Rupees 5 e P SR AT T 1 3[II R PR
uarantor(s 17-Aug-2024 All that part and parcel of the property bearing Built 26-Dec-2024 Twenty One Lakh Sixt AKX e, B3 Betlion
POSSESSION NOTICE UNDER RULE 8 (1) TRWse.ﬁ?AFsi,v%%gk(hRgﬁ%eesn up Porlon on Thid Floor wih s teraceloofTota Oufstanding Three Thousand Oniy) | {[28 | XxxxB724 | KULDEEF KUMAR 3,63,976.08 | 15-02-2025
WHEREAS the undarsianed being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited ,under 1. "I’L’u:l::‘“y Thousand Six Hundred and |in Khasra No.13/1 0 and 13/1, situated n the area|  qx Pangsg | Eamest Money Deposit| |/ 30 [XXXX4622] AMIT SACHDEVA 9,86,610.95 | 15-02-2025
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called the Act ) Fifty Nine Only) of Village Kamalpur Majra Burari, Delhi, presentlyl  Rs, 26,71,146 /- i 7 13-
and in exercise of powers conferred under Section 13[12] read with Rules 3 of the Security Interest [Enforcameant] Rules, 2002 2. Mrs. Usha Devi i oo e Amount | known as Gall No.14, A-2 Block, Nehru Gali Bhagat (Ru;ees Twenty Six Rs:|_2,1(E,3ig?lé.(I§upees £ ﬁiﬁﬁﬁr? : i:li:;ﬁ.ﬁtﬁig S'TEIU g'gn'ﬂm'ﬁﬁ ,}: e HE:
issued demand notices calling upon the borrowers, whose names have been indicated in Column [B] balow on dates specified in (Prospect No Rs.25,000/-(Rupees Twenty (Siolon%tByrarFl; DeIh{-110_|(_)84 AregAﬂmSaStAnng (Inf _"Lakh Seventy One 'm%u:and 'II')t(weeZn 52 [ XX, 0] ARVIND SACHDEY 10,00,000.00 | 15-02-202
Cofumn [C] to repay the outstanding amount indicated in Column [D] below with interest thereon within 60 days from the date of 1L10314510) Five Thousand Only) |2 ¢ o Property Aren: 540,00, 43000 | Tousand One Hundred | ndred Only) |33 [XXXX6098] DEEPAK SHARMA 10,00,141.33 | 15-02-2025
raceipt of the said notice. gl i/t B L L 34 [XO00WG28] PRIYANKA 78,401.99 | 15-02-2025
: - e ; ; = at pa arcel of the property bearing Firs -Jan- - i
The t-:-mers having failed to repay the amount, notice is hereby given to the borrowers in pasticular and the FIJI:'|IE.IF| general that 10-Jul-2024 Floor W?thout Fgoof/Terrace Igigﬁts,xl'owards?Back Total Outstanding E.ngégg’fg% éil:)?%‘?i 8 o426 RAKESH SETHI 101870031 | 15-02-2025
the undersigned has taken possession of the properties mortgaged with the Company described in Column [E] herein below on the Rs17,01,074- (Rupees | gjqe o Byilt Up Property Bearing Plot No.A-1,|  as On Date Thousand Only) 36 | XO0XE315] SUDIPTA BANIK 2.05,907.96 | 15-02-2025
respective dates mentioned in Column [F] in exercise of the powers confierred an him under Section 13[4] of the Act read with Rule 1. Mr. Venkatesh Tignzgfggkggl\%ﬁ Khasra No-105/3/2, Situated In Revenue Estate Of 05.Feb-2025 y AT d
3 of the Rules made there under, 2|.)Mrs. Sap;a Four Only) Y| Village Palam, Area Abadi Known As Vishwas Park|  Rs. 18,65,570 - | Earnest Money Deposit 37 [XCOXN0511 | MALA MISHRA 8.24,353.82 | 15-02-2025
The borrowers i partiularand the Pubic n genera are hereby cautioned nottodeal with the propertes mentioned inColumn (€] | | (TS0, ? Lo 1o (Gl P e ogar, s ST (Rupses Batieen L | B0 2o MSSUA: | 13610000247 1/ NISHANT BEFL 33870547 | 15:02:2025
e R AT R LB I Ro 25001 (RupossTweny | Sleable Area, Carpl " pres, 'Land Area| ~Fye Hunred and [ EghySxThousand ic| {139 000720 NISHIT SACHDEVA 10,59,782,39 | 15022025
i rt :333.00, 270.00, 315. t undred On
Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured asset by payment of the entire outstanding ETY Eii::;;iazgpzn;? iy Bl il T T il LatZIy;ime STE-Auction Y j:' m;gz“ Ar;ﬂf:j”ﬂfﬂ?gﬁ“ 12:;";']? ::_gzﬁzg
Including all costs, -charges andexpenses: befors nattfication of sale. 21-Mar-2025 1100 hrs -1400 hrs 25-Mar-2025 till 5 pm. 27-Mar-2025 1100 hrs.-1300 hrs. = ;ﬂiza:f :.:IAL-!'. |'.1 gHRA ; Bnlﬂ-; -EL“ T Eé'm;
5L MNAME AND ADDRESS OF APPLICANT E E ) DETAILS OF “_E Mode of Payment :-EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay through ; — 1o - ;
NO & LOAMN ACCOUNT NUMBER w = S = PROPERTY POSSESSED = link available for the property/ Secured Asset only., Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the proper- 43 00508 BARUN MISHRA 2,35,743.73 | 15-02-2025
E= E = % E % ty/ Secured Asset you intend to buy vide public auction.For Balance Payment - Login https://lwww.iiflonehome.com >My Bid >Pay Balance Amount. A4 DOOOEERT | SUNITA AGGARWAL 16 20 801.00 | 15-02-2025
=5 g = TERMS AND CONDITIONS:-
1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com well 4§ MHBE?E ""'HLIHADHA "!"GH"."W'{"L .3,'512'242..1':’,; 15. E?ﬂiﬁ
[N [B] [T o] [E] F1 in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along A6 }:.‘U:IEI‘.II]EI FEAHL]L P.-!-.NI{M 90000 | 15-02-2025
with the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office. P
1. |Lean Account Nos. a . o4 [H.NO.95, SEC-15A, ADMEASURING 275.60 SQ.YDS 2. The bidderg shall improve their offer in muIti);/)Ie of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last A7 m%&# TEJINDER SINGH 217,139.17 | 15-02-205
HEOLELDOODOOOO9220 and 2 — ﬁ NEAR JAGANMNATH TEMPLE, ESCORT NAGAR, |0 & 5 minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes. o 4B XXX IT10{ IZHAR AHMAD 1,01, 781,00 | 15-02-2025
HEQL1ELDOOQDOOD2S024 ) = ﬁ o |FARIDABAD, HARYANA -121007. BOUNDARIES AS | % 3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO 45 1 omEIT | RHANUIA SILKY J 90800 | 15-02-2025
1. NITIN DUA (Applicant) - ;_j UNDER: - EAST: PLOT NO. 96. WEST: PLOT ND. 24 E and the balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment )
2. ARPITA DUA (Co_Applicant) 8 ﬁ, O Tt 100 T IDE RO BOL T 30, L WG =£ ) §rfr1]all be i?]the pr:esctribid m?ﬁle of paymerllﬁ- e stam duty | & an ofher statutony d er dus like municioal tax. electric 50 | XXX 1503 NISHA GANGLRDE 64,527.00 | 15-02-2025
= : : T ' ' . The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity] |/ e Towwaananlcrl bie eamen T ansnn TaE A
3, RAMNATH DUA {Cﬂ_l-l_lplinant} s ﬁ ROAL: charges, land and all other incidental costs, charges including all taxes and rates outgoings relating to the property. o [MOXK1920| SALMAN SARWER 08,00 15 02- 2':'25
4. KUSUM DUA (Co_Applicant) = 5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL. 52 [00oo0an2] JYOT) PANDEYA 1,956.69 | 15-02-2025
5. GANYA SPARES (Co_Applicant) 6. Bidders are advised to go through the website https: //lwww.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed 53 XET00| AMIT GUPTA ‘I_ﬁ 53 99836 | 15-02-3005
H.ND.95, SEC-154, NEAR JAGANMATH TEMPLE, ESCORT NAGAR, FARIDABAD, HARYANA - 121007 terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings. 4 | AAA ey i, 3 A
7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- B4 K ETRD BHUVMNESH KIUMAR 100562342 | 15-02-2025
Date : 17/02/ 2025 Place DELHIfNCR, FARIDABAD Authorised Officer | Cholamandalam Investment And Finance Company Limibed care@iiflonehome.com, Support Helpline Numbers:@1800 2672 499. : -
8. (I;grma)nﬁ( queqysrgtllalt]ed lt)O Proper“’;ly ddetails, ::nsgection of PropertyI and On@linftla bidhetc. call lIFL HFL toll free no. 1800 2672 499 from 55 | XXXXBIT1 | AJAI KUMAR PANDEY 44505644 | 15-02-2025
:30 hrs to 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com 56 | 2O0ONE038 | BARUN MISHRA 050 Ta2.86 | 15-02-2025
SY M E G |_| C P G S 5 ES S l 'I::I N N C}Tl {: E 9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking = d. F: 5 T -1 il .
physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances. . ,5_ -:':""‘:’:':542 H = H‘:"riﬁl"r-l:rl"!'-ﬁ TR E’E 3'2 IZ!G_ 15 '32 MES
ﬂ'c'c,‘ Bﬂﬂk E'm:{rr:l GWEEII:"CIEE%#EEH- Plot Mo, 23, Shal Tower, Raltok Road, Karol 1? ::urther th?(?ofhcelt@ hereby g|\t/er; to thetBorrot\)Netrés, that in ce}s? ltjhg()j/ fa|/l to cctqllect the ﬁbove S?ﬁ_artt;]clesbsame ;;hal: l)tejc;!d in ?ﬁcord?ncgl}n/tl)th Law. 5B [OOOE0RA] A LAY KUMAR SHARMA 2 64 E16.82 | 15022025
' . S S S . = "celled and the amouint already paid il be foreited (including EMD) and the property will be again put o sale, | |[59]XXXX3433] BIKRANIT SINGH JASWAL 10.13,244,00 | 15-02-2025
E:?&rhc:ﬂgr?ts:tqsiﬂg:lt?-‘tll::re rgg?‘:gt ugﬂdtjfi ;i:‘n; aEE:I:;:E?fJIganhEE;{?:xﬁrs.ugﬁ:f%rfg;mﬁ?ﬂi'g&ﬁf;ﬁﬁa E:'ﬂd:l 12. AO reserves the righ}s to postpone/cancel o; v%ry ]tche terms and cor}dition of tender/auction without assigning any reason thereof. In case of 60 | XHXXTEAT| JOEL BANSAL 4 808 543 00 | 15-02-2025
' | dispute in tender/Auction, the decisi A [IFL-HFL will be final. E o
read with Rule 3 of the Security Interest (Enforcement] Rules 2002, issued Demond Naotices to the any dispute n fender g%ﬂrhTAeRyegg’lgggs SAEE NoT|CEV{IjNDeE|g1;U|_Eg(5) OF THE SARFAESI ACT, 2002 61 | XXZTI1| SHEIRAM BANSAL 250,892 12 | 15022025
I::l}:rrr-:inn!s; rEEn‘trurlr'lEld below, to repay the amount mentioned in the Motice within 60 days from the dote The Borrower/are here?y notified to pay the sum as mentioned ab/ove along with upto date%d interest and ancillary expenses before the date of B2 OOOCT43| NITI DEWAN 1,08,113.82 | 15-02-2025
of receipt of the soid Motice, Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.
Huh‘ingp’r:tﬂifed to repay the amount; the Notice isissued to the borrower and the public in general that Place:-Delhi, Date: 18-Feb-29025 ksl Sd/- Ii,uthorised Officer, IIFL Home Finance Limited. Date : 18.02.2025 Sdi-
the undersigned has token symbolic possession of the property described below, by exercising powers Place : Delhi + Haryana HOFC BANK LTD.
canferred aon him/her under Saction 13{4) of the said Act read with Rule 8 of the soid rules on the below-
mentioned dates, The borrower in particular and the public in general are hereby coutioned not to deal "
with the property. Any dealings with the property will be subject to charges of ICICI Bank Limited. ﬁ[gflﬂl dan 6 Indian Bank Zonal Office, POSSESSION NOTICE "l MPO RTANTH
Sr. Mome of the Description of Property/ Dute of Desnand | Mame of s 55 The Mall, Meerut Cantt For Immovable Prope
Mo T’mwfﬁ” L.Eun Date of Symbaolic F‘uEsesEmn H'::r:jm":%nﬁ?f "t | Branch iy Sl e ALLAHABAD { r RSH) . . . -
Ly b 5 5
ccount Mumber . . - - October 09 E;ll}Elt Mearat Motlice is hereby given under the Securilisalion and Reconstructon of Financial Assets and EnforcementiSecurity) Interest Act WMSI EHIE' 15 t&kﬁﬂ p‘”ﬂrm amptancﬂ {Jf adlllremﬂr.g
1. I¥ogesh Kumar/ Prachi/ |House Built on Remaining Part of Flot No. 54. Comprised R : R 2002 and in axercise of powers conferrad under Section 13(2) and 13(12) read with Rulas 8 & 9 of Securily Intarast ([Enfarcemeant) ek ” g :
LEMRTO0005927372/ |In Part of Khosra Na, 251, 259, Situated At Vrindavan 4 21“6‘:5" Rules, 2002, the Authorised Officer issued a Damand Natice on tha dates noled against each Account as mentioned herainafter, .|:'.:1:1:'_I*]|'1 nis |'|-["|I possthE '[D ven[}r |[5 Eﬂﬂlents. ThE- ||'Hj|a|"|
LEMRTOOO05069462 _Erﬂﬁ'qlﬁi- EE;!-'TLI_ I-r_*ﬂt"-’r:l lage Awggrﬂpﬂtﬂ rl"-i;l- FZ?_FE_EIJS:I; o calling upon them to repay the amount within 60 days from the date of receipt of the said Notice. The borrowers having failed to P i
ehsil And Listrict Meerut, rFrogesh- 2o repay the amount, notice is hereby given'to the under noted borrowers and the public in general that the undersigned has taken I
February 14, 2025 possession of the property/ies described herein below in exercise of powers conferred on himdher under Sec 13(4] of the said Act Emless { ] Limited cannot be hexd respﬂnsme fﬂfﬂLiEh
— = = — Octaber 15, 2024] M t read with Rules & & 8 ofthe said Rules on the dates mentioned against each Account, :
Z |Rahul Join/ Latesh Jain/ House No.57, Comprised In Khasra No. 22, Situated = rH Eheem { Thea borrower in particular and the public in genaral is beraby cautioned nol o deal with the propertylies and any dealing with the mntems- nor fm Hﬂ}" IUSS or damaﬂe INCU rmd dsd
LEMRTOOO02076204 |In Hofizabod Mewla Village , Meerut, Uttar Pradesh- - agpat i ; ! ;
12 78 435/1- proparyfies will be subject to the charge of Indian Bank for the amounts and inferests thereon mentionad agaknsteach account " B
250001/ February 14, 2025 b herein below result of transactions with companies, associations or
3. |Ashraf AV Asif H. Mo, 13 Uttari Soti Ganj Meerut- 250001/ Qctober 28, 2024 Meerut T3] Date of Demand Notice il T .y
Qureshi/ Mohd Al |February 14, 2025 R, Borrower | Guarantor Description of the Property b} Date o Posseesion Notice | | INCviduals Bd‘u’Eﬁl‘SJI"!g INiis newspapers or Publications.
LEMRTOO002393933 11,55,375/ Name & Address |c) Outstanding Amount
4, |Narender Singh Rana/ |House Private No, 25, Khasra No, 30, Situated At October 09, 2024] Meerut BRAMCHEMMNG, . - [AK®sload kosree) tiedesal Sobding shised M ALY (8) o810 2034 We therefore recommend that readers make
; . H ; v A, 43 L . 1 | . 5 Wi i (]
BMRTO0001715105 |Moveana Road. Dictict Meerut, Uttar Pradesh. | 66576520/ (Late Mintu) 1. Smi. Paonam Wio Late Mintu| Nagar Palia Parishad Baraut Disti- Baghpai 250611 [——I -l 2202 necessary inquiries before sending any monies or
+50001/ FEhFLIIIJF 14 3075 ' {Guarantor Cum Mortgagor's Wife), Measuring 83.21 Sq. meter or 75.78sq yards. Sals deed () Rs. 3,56,736.00
Y= 2. Bhri Jatin 8/o Shri Suresh Pal (Guarantor), | Registered al Sub regisirar office Baraut, Dislt Baghpal al as on 089,10.2024 entenng Inm, an agreements wnh advedisers 0r
The above-mentioned borrowers(s)/guarontors(s) isfore hereby issued o 30 doy Naotice to repay the amaount, :- Sgg:iﬂgintu !:ﬂpﬁlllr?éh Paliﬁi:}ﬂ';ﬂt:r'li. i ﬂsglsgﬂ- 13{{;'5 ;Iél-gﬁ_ﬁﬁE Gl Dﬂnerl“:.llﬂ :ﬂﬁﬂ'.'-:“; 1:.15'-¢‘Er i@ Mo | 4 interest and other F
elsa the mortgaged properties will be sold ofter 30 days from the date of publishing this Motice, as per the ; uresh Fa uaramor}, o other| LTk T8 In the name af kMr. Minta /o M auresn, BXnanses + 1 - : T
pravisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002, Legal Heirs of Late Mintu (Borrower and|Bounded by: Norh: Plot of Rajesh, South: Piot of Sitaram, -:Ir'luasqe_-:; ﬂmEFr‘ﬂSE amm onan E.ﬁ'u’EﬂlSEl'l'IE‘ﬂt in Eﬂy’ manner
Date: February 18, 2025 Sincerely Authorised Signatory Mortgager) Easl: Rasta 10Fasl Wide. West. Plot of Lalil ' "rha.lsﬂe.l er
\Flogs: Mecut & Bhugpat ForiCIC BunkLid, )/ Date - 17.02.2025 Place - MEERUT Authorised Officer ’
%0 © T financialexp.cpapting, @@ @ New Delhi o0 ©
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AEITHA B R fafaes

(g8 @ hitew we fafies, smduwdt 9w fafes & wma wwmfad qor
T # AEEURE B o fafiee & W ®@)

WemEET : L65110TN2014PLC097792

USiiehd T : h3TRUA e, 8ot Afvre, eftres A, =edd, I=1$-600031.

IDEC FIRST
Bank
GUATE : +917 44 4564 4000 | ﬁo_cl'\q . +91 44 4564 4022.

ferdter anfiaat & wfafaervor wel gafdmior aen wfawfa fea werdw stffem,
2002 Wt 9T 13(2) o q&d Gol

frafafaa weierl 7 TSR we S fafies (T3 &1 Hited 7 fafiee, smduwdr S fafies & g
TOEfAT T2 IduH H SRR B o fatres & 9w A) 9 frafafed gfaqa s g e frafatea
FHSIGR] qAT TE-HSIGRI o HO IAeh! Trafea Teafadl o <o R e gu ¥ | 9feh 3 Twafa ®or gl &
o el ol o1 areE R | e T iR i Eid 81 T A e aLRSw S feen-feen % Er 39 R
T fighd R fed T | omEuwdt v d fafes (qd @ Hfea v fafies, sméduwd S fafiee %
[T FHMAT 9T TGH | AESRHT T Seh [AHSE & A1 F) BRT ISk TR ShTa1 A SR ki T Frafeerd
Faielt % FFER aftfq § S fefafed aifaew # sifue e €9 9 aftid § 9o wfd IRl ) el e of
AT BT 3R T 3t wraf-urd faftrd @ e R % SguR ywiRd fRar s

@, HRUT W H/UT HT W 13(2) GO | O 13(2) % SAIER
. W, TR fatar qhET AT
1. 10052485739 EICiASTR 06.02.2025 28,61,765.98/~

TRl qeAT WE-wholgll o A 1. U Al B 2. YT FER 3. T I

[uta a1 Uar: FiHa Fufa 9 44-T & B 9 1 9o 9, i % 70.23 9 HieR,
7T 84 I TS &A%, T SHeh! i)/ ST=aifed &hal 70 oFf Hiex, 37id FifelT TR o,
I FEAT 19/18, S Aehe o <3T3e TH | Reord, TRol @ ia & & §, veey, feeed-
1100051 HHIG: Td: TS, UIPH: Tell, SW: 1 ! Wufq, gferor: sfam R =t wafa

TAERT 09 wrfea faf § 9 ey @ W A 9fed qe 37 armdl, J9R1 37f o1 Suder diferet # Ui foerer & srgar
T YR i 4l & 60 At & iR smEdiuedt wR S fafee (qd a1 Hfea v fafies, srddundt g fafres % wny
[uHfAd q2 IdHH # MEEEH W den fates & AW F) B RN H YA A F I Fer e 7, o smwd W W
TefEETE) TR TR ORI 13(4) T R 14 3 T84 SMESITHH B 5 [AHes (Td Hl hited B fafies, MESaws

UUT §. IMETRHEr-26
[t () fremmeett, 2014
& fram 30 & AgueE ¥

g WER, & FRue S &,

fooett & THE WUl SAfufEw, 2013,
HA A, 2013 N YW (4) qAT HHAT
(Tmer) femmerett, 2014 & @@ 30 (5) &

e #

o
St wER difafeet wede fafves
(& # sirewman $eit were fafwes fafew)
(CIN: U31909DL2020PTC363609)
Towert USiiehd #Eie™: Ta-19, SEM TR, Uedew
g, AEE, uvew feeel- 110041, WRA
¥ %, % A
ol TSR )
TACERT W a1 I giaa R orar & foF o &
"ol @ "eRETOn TS9 § SHE USligd wEEd w0
IRafdd w1 & fau Fo w1 gsm oW % fae
17 HE, 2025 I NI STATEROT M9 T H TR
Y TR % FIER SO o HERSH 31 THiRiEE
< uRadd @t gfF & fag s sifafem, 2013 @ uw
13 & I T NMACH HIT hg TR o I TS
YA HT IS F T
HUAT % USiiehd AT % 39 YEGd Redq d I
forelt =afe =1 feq genfea 2 @1, 4 TAEU-21 9
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